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As held by Supreme Court, the Court needs to test the case of 

the propounder on the touchstone of judicial conscience.  The Court has to 

satisfy itself whether the Will, which is speaking after the death of testator, 

is the wish of testator.  In order to ascertain the same, it has to be found as to 

whether the testator indeed executed the Will.  Unreasonableness exhibited 

in a Will cannot be a sole ground to dislodge the Will in the absence of any 



 
 
 
 

 

 
Page 14 of 17 

 

other evidence to prove that the contents of the Will is not wish of the 

testator.  Human emotions cannot be anticipated with mathematical 

precision and the accuracy of chemical reactions.  Testator has right to act 

foolish and to be unreasonable at times.  
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